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CMTRAL AmBSilSTi^TIVE TRIBUNAL,. JABALPUR BENOI, JABALPUR 

O r ig in a l A p p lic a t io n  No« 707 o f  20 0 3 

Jabalpur#! th is ,  the  6th day o f  August, 200 4

H o n 'b le  3 i r i  Saiweshwar Jha,% A d n ln is t r a t iv e  Member 
Hon'^ble a i r i  Madan Mohan,; J u d i c ia l  Monber

a n t ,  Q ianum ati 'Iyer, age 49 y e a rs ,' 
w/o* S h r i R .B , Iy e r , Occ\:^ation ; N i l ,
R /o , 816,' A:nanpur, Madan M d ia l,.
J a b a lp u r , . . .  A jp l ic a n t

(By Advocate - Shit, A m rit Ruprch)

V e r  s u s.

1, Union o f  In d ia , ' 
t h r o u ^  Secre tary ,
F inance D(^artmo:Tit,i 
Government o f  in d ia ,,
N ew D e lh i ,

2. Comraissioner o f  3hcome Tax,
C e n tra l Revenue B u ild in g ,
N ap ie r Town, J a b a lp u r , Respondents

(By Advocate S i r i  Pankaj Dubey on b d ia l f  o f  S ari 
B ,d a ,S ilv a )

0 R D E R (O ral)
i.

By Sarweshv/ar »3ha, A dn in is tra tiv e  Menber -

H ^ r d  th e  le a rn e d  couns el f o r  tii e p a r t ie s  ,

2 , A t th e  v ^ y  o u ts e t  the  le a rn e d  covins e l fo r  th e

% )p liG ant' haS' drato-our'-dttentie ft' toVfa-r<^ ■ th e  ■•fact t i ia t  -the 

husband o f  th  e a p p l ic a n t  has been m iss ing  s in c e  1995 and 

i t  i s  o n ly  now -Uiat th e  respondaits  have in fo rm edN ^ j^ th is  

OA t h a t  th e  m a tte r  regard ing  th e  request o f the  a p p lic a n t  

fo r  com passionate  appo in tm o it be ing  g iv en  t o h e r  ( ^ s  

p re s e n t ly  Tjnder c o n s id e ra t io n  o f  th e  C a i t r a l  Board o f  D ire ­

c t  T a x ^  to  whom the  m a tte r  has been re fe r re d  to  by the  

C h ie f Oommissioner o f  Inccxne Tax (Cadre C o n tro l l in g  

A u th o r ity ) , Bhopal, There i s  a ls o  a m a it io n  in-paragraph 

3 o f  th e co un te r  re p ly  o f  th e  respondents t h a t  th e
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request o f the ^ p l ic a n t  for consideration o f her appoint- 

mept on com p^sionate grom d hsivife been proposed by "than v;ith 

re fero ice  to  the para 12(d) o f the OM dated 9.10.1998 o f tile  

Dgpartraaat o f Personnel & Training on ly  therea fte r i t  

has been sent to  th e Central Board of D irect Tax^,. New 

D e lh i.

3. The learned counsel for -the app lican t h a s a t  

the husband o f the app lican t has been missing s ince  1995 

and alsq^v/as the only bread earner in  the fam ily  and ^  

I ^ a t  the  f u l l  pension viiich the app lican t wag in  receipt 

a l l  these years s ince  h e r  husband has been m issing the same 

has a lso been reduced to  50%# ^"feier^y pu ttin g  the  fam ily

to fu rther harc^h ip . Hence the respondents be d irected  to 

eixp.edite the decision in  the m atter. She h ^  subm itted tha t 

any ino rd in a te  delay on -th e part of th^ r^p o n do its  would 

ca\^e Severe hardship and-distress to th e fam ily .

4 . Haying^r^gard to  the  fac t th a t tlie  respondmts k^^^e 

aiready/^e4§ed'®|rH±ie m atter and already i t  has been duly 

processed by them^to thP appropriate au thority  fo r  a 

decision, we are of th e considered opinion th a t i t  woxjld 

be appropriate th a t th is  O rig ina l A pp lication  is  disposed 

o f a t th is  stage to  ensure 'that the  decision of th e 

competent authority  in  the m atter is  expedited#' in  any case 

w ith in  a period  o f three months fran the  date o f rece ip t of 

a copy o f  t iiis  order. Ordered ^ c o rd in g ly .

(Madan Adhm) (SarweShwar Jha) ^
J u d ic ia l Moiiber Adm in istrative  Monber
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